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™) 
INTRODUCTION 

I, Lehri Singh, Chairman of the Committee on the Welfare of 

Scheduled Castes and Scheduled Tribes having been authornised by the 

Committee in this behalf present this report on the Teservation/represen- 

tation cf Scheduled Castes and Scheduled Tribes in the Education Depart- 

ment, Agriculture Department, Animal Husbandry Department, Health 

Department and Haryana Urban Development Authority and the action 

taken by the Government on recommendations/observations in the 

Twentieth Report of the Committee on the Welfare of Scheduled Castes 

and Scheduled Tribes. The report is based on the replies furnished by the 

departments/autonomous bodies, explanations and clarifications received 

during the deliberations and further observations/recommendations made 

by the Committee in this behalf. 

The Committee examined the Administiative Secretaries of various 

Departments referred 10 in the report. 

A brief record of the proceedings of each meeting has been kept 

separately in the Haryana Vidhan Sabba Secretariat. 

The Committee wish to express their thanks (0 the Administrative 

Secretaries of various Departments referred to in the report and their re- 

presentatives who appeared before the Committee for oral examination in 

regard 10 106 reservaticn/representaticn cf Scheduled Castes and Scheduled 

Tribes in their respective departments/autonomous bodies. 

The Committee are also thankful for the whole hearted and unstin- 

ted co-operation extended by the Secretary/Under Secretary and his staff. 

CHANDIGARH : LEHRI SINGH 

Dated the 26th February, 1996. CHAIRMAN



REPORT 

, The Committee on the Welfare of Scheduled Castes and Scheduled 

Tribes for the year 1995-96 was constituted as a result of the motion 

passed by the Haryana Vidhan Sabha in 1ts sitting held on 7th March, 

1995 authorising the Hon’ble Speaker (o ncminate the Members of the 

Committee and 8150 appoint the Chairman of the said Committee. 

_ Shri Lebri Singh, a Mcmber of the Ccmmittee, was appointed 
Chairman of the Committee by the Hon’ble-Speaker on 21st April, 1995, 

The Committee held 43 sittings tillto-date. 

In its first meeting held on 9th May, 1995 the Under Secretary 

Haryana Vidhan Sabha addressed the Committee on behalf of the Hon’ble 

Speaker and explained the scope and funciicns of the Committee in detail. 
The Chairman while thanking the Hon’ble Speaker for nomination, 

assured that the committee will work for improving the lot of down-trodden 

sections of the society as also for theimplementation of various rules/Regu- 

lations/Instructions issued bythe Government from time to time for their 

implementation 50 far as the Scheduled castes and Scheduled Tribes are 

concerned. 

The Committee selected the following departments/autonomous 
bodies for examination during the year 1995-96 :— 

Eduation Department 

Agriculture Department 

1 

2 

3 Animal Husbandry Department 

4. Health Department 

5 Haryana Urban Development Authority 

EDUCATION DEPARTMENT 

After selection of the Education Department by the Committee the 

Haryana Vidhan Sabha Secretariat vide letter dated 19th May, 1995 

requested the Government for sending the material relating to the 

reservation/representation of Scheduled Castes and Scheduled Tribes in 

the Education Department within a fortnight. The Government inspite 

of various reminders issued by the Haryana Vidhan Sabha Secretariat 

did not send the requisite material in time. The Department however, 

sent the material on the 22nd January, 1996. The same was placed 

before the Committee and the Committee could not proceed further 

due to paucity of time. 

AGRICULTURE DEPARTMENT 

The Agriculture Department Haryana was requested by the 

Haryana Vidhan Sabha Secretariat vide letter dated 19th May, 1995 to 

supply the material relating to the reservation/representation of Scheduled 

Castes and Scheduled Tribes in Agriculture Department within a fort- 

night. The Government inspite of various 1eminders issued by the 

-
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Haryana Vidhan Sabha Secretariat could not supply the desired infor- 
. mation 10 time. The Government, however, supplied the material on 
24th August, 1995 and the same was scrutinised by the Committee in 
its meeting held on_31st October, 1995 and questionnaire was framed 
by thé Commitiee theréoh  tHé véry day. The Said questionniire was 
sent by the Haryana Vidhan Sabha Secretdriat to the Finacial 
Comniissioner & Secrétary to Government Haryara; Agricuilture Départ- 
ment on 23rd Novembeér, 1995 for replying the same but the reply 
of the questiohilajre isstill awaited from the Govéfninent. 

N\ - . < 

Smce the GovVernment did not respond in the matter, the 
Committee felt sorty about 1t and did not procéed further. . 

ANIMAL HUSBANDRY DEPARTMENT: 

The Animal Husbandry Department Haryana wag, asked by the 
Haryana Vidhan Sabha Secretariat vide letter dated #9th May, 1995 
to supply the material relating to the reservation/representation of Sche- 
duled Castes and Scheduled Tribes in Animal Husbandry Department 
within a fortnight. The said information has not yet been recerved from 
the Animal Husbandry Department Hatryang inspite—of ~issug—of various 
reminders by the Haryana Vidhan Sabha Secretariat. 

The Committee took a serious view of the indifferent attitude of 
the Department and thus recommended that the matter may be bro‘ught to 
the notice of the Chief Secretary for taking the suitable action against 
the delinquent “Officers of the Department under intimation to the 
Committee. 

HEALTH DEPARTMENT 

The Health Department Haryana was asked by the Haryana Vidhan 
Sabha Secretariat vide letter dated 19th May, 1995 10 supply the mater ial 
relating to thereservationjrepresentation of Scheduled Castes and Sche- 
duled Tribes of Health Dapaitment within a fortnight. The Govern- 
ment inspite of issue of reminders by the Haryana Vidhan Sabha 

_fi(‘_—/ 

reply due to the paucity of time. - 
_-__,.—w e < 

TOWN AND COUNTRY PLANNING DEPARTMENT (HUDA) 

. Theé Hatyana Vidhan Sabha Secretariat vide letter dated 19-5-95 
requested the Department for supplying the material relating to reservation/ 
representation of Scheduled Castes and Scheduled Tribes in the Haryana 
Urban Development Authority within a fortnight. After the issue of various 
feminders by the Haryana Vidhan Sabha Secretariat the Government has 
reqnested (0 give three months time for sending the requisite information 
which was not acceeded to by the Committee and the Committee granted 
only oné month time 16 Supply the requisite information in its meeting 
held on 29-8-95. The requisite material has not yet been received from 
the Government even after the issue ठ various reminders. ~ 

. ,The Conimitteé took ४ ‘serjous view of it and strongly recommends 
that the matter rhay be ~brought to the notice- of ths Chief Secretaly 
for taking thié decessary action against the delinquerit officers of the 
Department under intimation to the Committee.
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STUDY TOUR ' , K 

. . The Committee undertook a study tourto the States of Karnatka,, 
Keralw and Famil Nadu during the month of October, 1995. The 
Committee held' discussions with the counter-part Committees. of the 
Assemblies of the said States regarding matter of common intcrest and 
also have seen (मिट development works in the said States. During the 
course of study tour, the Commiitee also held its _OwWn meeting at 
Mysore. 

GENERAL RECOMMENDATION 

During 1995-96, while examining various departments thz Committee 
observed that the departmients did not send information required by.the 
Committee in spite of reminders issued bythe Haryahia Vidhan Sabha 
Secretariat with the result that the work of the Commitiee was para- 
lysed and the Committee was unable to function. properly. The Chief 
Secretary to Gavernment Haryana, have already issued instructions to 
all departments on the subject which the Committee observed, have 
not been adhered to by various departments. The Committee therefore, 
took a serious view of the lapse and Ttecommend that the Chief . 
Secretary fo Government, Haryana, may again take up the matter - 
with फिट Administrative: Secietaries. ; ) 

v 

IMPLEMENTATION OF RECOMMEND ATIONS/OBSERVATIONS! - 
: CONTAINED IN THE 20TH REPORT. . b 

न 

की The Committee considered/scrutinised the action taken by the . 
"Government on the recommendations/observations contained in ftg ० 
20th Report. In the cases where the replies were not received from the : 
Government, the Government was reminded by the Haryana -Vidhan SabEa - 
Secretariat: The Committee orally examined the -1epresentatives of फिट N 
concerned Department§/Government for not supplying the informatip'n\ 
about the action takeh on the recommendations of the Committee. ! " 

1 i 

. The Committee felt satisfijepd with the action .taken by ;Et e 
Government oh some Of the recommendations/obseérvations, dropped 
them. The recommendationsfobservations which are ता outstandipg 
are shown on'the following pages alongwith further observations of the 
Committee. . S T 
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PROCEDURE FOR DEALING WITH THE IMPLEMENTATION OF THE 
RECOMMENDATIONS/OBSERVATIONS OF THE COMMITTEE- QN 
"THE WELFARE OF SCHEDULED CASTES AND;;,S_CVHEIDULED TRIBES 

@ 

(b) 

(०) 

(@) 

(e 

® 

(8) 

(h) 

Aftera Reportis presented to the Haryana Vidhan Sabha, CCpies 
thereof will be forwarded by the Secretary, Haryana Vidhan S:tha 
directly to the Administrative Secretari€s concerned wit h the 
subject matter of the Report ; ot 

The Administrative Secretaries concerned with the subject matter 
of the Report will consider the recommendations of the Committee 
on the Welfare of- Scheduled Caste and Scheduled Tribes, a copy 
of the letter being endorsed to the Head of Department concerred 
simultaneously, General recommendations will be dealt within the 
Welfare of Scheduled Castes and Backward Classes Department ; 

The Heads of Department concerried shall furnish their comme ntg 
on the recommendationg of the Committee on the Welfare 01. Sche- 
dulded castes and scheduled Tribes to the Administrative Secretary 
concerned on receipt of the Report of the Commitiee : - ’ 

. 

The Administrative Department concerned willthen take immediate- 
steps for the implementation of the racommendations 04 the Comm- . 
ittee concerning 1t. It willtake the case to the Minister Incharge: 
of the Department or the Council of Ministers 85 the 0856 may be; 

The cases in which the Administrative Department does not agreg’ 
with the recommendations of the Committee will be forwarded 16 
the Secretary, Haryana Vidhan Sabha, .with detailed reasons for 
comments. Then Secretary, Haryana Vidhan Sabha will forward, 
these comments to the Department of Welfare of Scheduled 
Castes and Backward Classes to examine such cases and offer 
their comments ; e ० ० ~ 

i 1 

i 

The Administrative Department will पिला take immcdiate steps 
for arriving at a decision in such cases, It would take such cases 
to the Minister Incharge of the Department or to the Council of 
Ministers, if necessary,for incorporating in the Memorandum for 
the Council, the view of the Department एव. Welfare of Scheduled 
Castes and Backward Classes; ' . ' 

“ 

After 8 decision has been taken at the appropriate level, the same 
will be communicated to the Secretary, Haryana Vidhan Sabha by 
the Administrative Department with a copy to the Commissicnet 
and Secretary to Govt. Haryana, Welfare of Scheduled Castes 
and Backward Classes Department; : - 

Cases involving disciplinary action and financial and other 
irregularities should be placed 96076 the Minister concernea ot 
the Council of Ministers,as the case may be even . though 
the recommendation of the Committee’ on the Woelfare of 
Scheduled Castes and Scheduled Tribes is proposed to be 
accepted. The cases involving financial irregularitics will invariably 
be decided in consultation with the Finance Department; 
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(i) The Secretary, Haryana Vidhan Sabha will Prepare statement showing the action taken on the report of the Committee and place it before the Committee. Further comments of the Committee, if any, will be communicated to the Administrative Secretaries to the Government of Haryana for necessary action. 

The Vidhan Sabha Secretariat will maintain a list of outstanding recom- mendations of Committee on the Welfare of Schelduled Castes and Scheduled Tribes and periodically remmd the Department concerned. A half yearly report ending on 30th June and 3158 December will be furnished by the 15th July and 15th January to the Director, welfare of Scheduled Castes and Backward Classes Department by the Heads of Departments/Administrative Secretaries about the 1mplementation of the recommendation of the Comm- ittee. Every effort thould te made by the Administrative Secretaries/Heads of Departments to expedite the action on the recommendations/observations of the Commuttee and this work should be treated asa general rule on «Top Priority” basis. 

27288— H.V.S—H.G.P., Chd.



-y 

© 1996 

Published under the authority of the Haryana Vidhan Sabha ar 

Printed by फिट Controllcr, Printing & Stationery, Haryana, Chandigar


